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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

OA No. 360/2023

IN THE MATTER OF:

Ajay Srivastava Applicant _

Versus

State of Haryana Respondent

STATUS REPORT ON BEHALF OF HARYANA STATE
POLLUTION CONTROL BOARD BY SANDEEP SINGH,
REGIONAL OFFICER, HARYANA STATE POLLUTION
CONTROL BOARD, FARIDABAD IN COMPLAINCE OF

ORDER DATED 26.07.2024

MOST RESPECTFULLY SHOWETH:

1.

That this Hon’ble Tribunal, after considering the report dated
18.07.2024 filed on behalf of Faridabad Thermal Power
Station (FTPS), Faridabad passed an order dated 26.07.2024
directing the Haryana State Pollution Control Board to file
report relating to compliance status with respect to all
requisite details, including ground water analysis report and

afforestation measures of both ash dykes.

That issue under consideration at present stage in the
present OA is utilization of Fly ash in terms of Notification(s)
passed by the MoEF&CC from time to time and at present,
report has been called from the answering Board in view of
Certificate sought to be issued at the request of FTPS, HPGCL
in respect of stabilization & reclamation of Old Ash Dyke
spreading over 103.615 acres area. In this regard, it is

relevant to re-capsulate the facts leading to the present
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Original Application which are stated in succeeding
paragraphs.

That present Original Application was filed complaining abeut
disbursal of ash with heavy wind. In view of order dated
29.05.2023 passed by this Hon’ble Tribunal, a joint

committee report dated 31.07.2023 was filed with following
observations: -

“1. There were 02 ash dykes, one is 103 acres called Old
ash dyke which got filled with ash in 1987. Currently the

same is covered with plantation after deposition of soil
layer.

2. There is second ash dyke spanning over 152 acres.
Presently, as apparent during the site visit and informed
by XEN, HPGCL Sh. Rajesh Kumar Gulati also, who was
present at the site at the time of site visit, ash lifting is
being carried out only from the second Coal ash dyke. .. .
When the site visit was conducted, then due to recent
rainy conditions in Faridabad and surrounding area, the fly
ash present at site was relatively moist and compact, and
hence apparently no air pollution was being caused.
However, in the dry season, the fly ash is likely to
disperse into Air, if the water sprinkling is not done
adequately from time to time.

3. Tree plantation in the area of ash dyke was also found
to be present. Excavation work was being carried out in
the low lying area. There was no ash dispersal in the air
due to moisture in the fly ash.

X
X

5. It is also informed that during the site visit, Mr. Ajay

Shrivastava, Complainant was also contacted telephonically
by HSPCB officials and he appraised that the complaint was




160

made in the month of February and right now the issue of
Air Pollution due to fly ash is not there.

Recommendation:

HPGCL should adhere to good practice to control and
prevent dispersion of Fly Ash at the site and the
surrounding area while excavation and loading/unloading
of Fly Ash.

Continuous water sprinkling at the ash dyke be ensured.
HGPCL and its contractors should ensure proper
sprinkling at the site. Tyre Dip system should be available

at the entry/exit gate to prevent dispersion of Fly Ash by
vehicular movement.”

That in view of the report dated 31.07.2023, it appears that
problem of air pollution troubles during excavation, lifting
and transportation of fly ash lying stored at the sites in
questions.

That HPGCL had approached the Haryana State Pollution
Control Board, Faridabad vide its letter dated 24.04.2024 and
28.05.2024 seeking certification regarding stabilization and
reclamation of old ash dyke of FTPS as per clause A (5) of
MOEF&CC Notification dated 31.12.2021. Persuant to above
request of HPGCL, the Regional Office, HSPCB, Faridabad on
30.04.2024 requested the Head Office to constitute a

committee for inspection for aforesaid purpose. As per
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directions of Head Office, HSPCB, a joint inspection of Old
Ash Dyke of FTPS Faridabad was carried out by Regional
Officer, HSPCB, Faridabad and JEE, HSPCB, Faridabad in
presence of officers of HPGCL on 25.06.2024 to ascertain the
site conditions. During discussion with the officers of HPGCL,
it was apprised that the said ash pond is lying defunct since
1987, no fresh ash was discharged/dumped/removed since
then and approximate in the year 1990 this site was covered
by the earth layer. After site inspection, the report dated
01.07.2024 was sent to Head office, HSPCB Panchkula with
following observations:

I. The old ash dyke was found covered with earth Iay_er,

naturally vegetation and plantation mainly kikars.
II. The site is covered with stone boulder boundary wall.
III, This dyke is surrounded by Sainik Colony, Sector 49 on
its west side, Nehru Colony on its east side. SGM Nagar on
north side and Village Nawada on its south side. All these

areas are thickly populated.

Copy of report dated 01.07.2024 submitted by Regional Office,
HSPCB, Faridabad to the Head Office, HSPCB is annexed

herewith as Annexure-R/1.
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That in compliance of order dated 26.07.2024 passed by this
Hon’ble Tribunal, underground water sample have been
collected from 05 Nos locations nearby old ash dyke on
22.10.2024. Copy of Analysis Report Reports dated
29.10.2024 of underground water sample taken from nearby
Old ash dyke are annexed as Annexure R/2.

Ground Water samples were also taken from 5 location in
nearby area of second ash dyke i.e. “new ash dyke” retired
in April, 2010. Copy of Analysis Report Reports dated
29.10.2024 of underground water sample taken from nearby

second/New ash dyke are annexed as Annexure R/3.

From the perusal of Analysis Reports, primarily it reveals that
parameters i.e. Dissolved Solids, Total Hardness and Chloride
were beyond prescribed limits in most of the samples

specially in area nearby the Old Ash Dyke.

Conclusion:

(1)

In view of long age of 37 years approx. of abandoned old ash
dyke, it does not appear feasible to verify the measures
taken while stabilizing the site in 1987 and issue certificate in

view of the MoEF&CC Guidelines issued in June, 2023 read




(2)

(3)

(4)
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with MoOEF&CC Notification dated 31.12.2021 and
30.12.2022. ‘

Possibility of disbursal of Ash into air during its excavation,
lifting and transportation cannot be ruled out. Present
complaint also raised during its excavation and lifting frém
new Ash Dyke. No complaint of air pollution received caused

due to dykes lying abandoned and covered with natural

vegetation.

Before any activity is being carried out on the Old Ash Dyke,
prior study and preparation with adequate Air Pollution Control
Measures will be required especially in view of dense habitation
in close proximity. New Ash Dyke is not so proximity of
habitation as Old Ash Dyke.

If Old Ash Dyke is continued to as remain as it is, continuous
Ground water Samples monitoring will be required to ascertain
its impact on the ground water and requisite precautionary

steps in light of those ascertained facts.

K=

Sh. Sandeep Singh, Regional Officer,
HSPCB, Faridabad Region

Date:05.11.2024
Place: Faridabad
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{/ Liferkvie For Sector-16A, Faridabad
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www.hspcb.gov.in

To
The Member Secretary,
Haryana State Pollution Control Board
Panchkula.
Sub: Certification of old ash dyke of FTPS, Faridabad being a stable dyke as

per Clause A (5) of MOEF& CC Notification dated 31.12.2021..

Ref: Head office Letter No. 1/252160/2024 dated 18.06.2024.

With reference to above said letter, Old Ash Dyke of FTPS Faridabad was
jointly inspected by the undersigned along with Sh. Pardeep Kumar JEE concerned
field officer and officers of HPGCL Sh. Rajesh Gulati XEN, Sh. Prateek Garg AEE
on dated 25.06.2024 to ascertain the site conditions. During the discussion with the
officers of HPGCL it was apprised that the said ash pond is lying defunct since
1987, no fresh ash was discharged/dumped/removed since then and approximate
in the year 1990 this site was covered by the earth layer.

Onsite followings were observed during the site visit: -

1. The old ash dyke was found covered with earth layer, naturally vegetation
and plantation mainly kikars.

2. The site is covered with stone boulder boundary walls.

3. This dyke is surrounded by Sainik Colony, Sector-49 on its west side, Nehru
Colony on its east side, SGM Nagar on north side and Village Nawada on its
south side. All these areas are densely populated.

In view of above, it is submitted that the said ash dyke is lying abandoned
stabilized and reclamation has taken place well before the notification dated
31/12/2021 and further amendment vide dated 31/12/2022 and guidelines dated
June 2023. It is also submitted that the said site of ash dyke is surrounded by the
residential area from all sides and this area is densely populated. It is also
submitted that at this stage is not recommended to carry out any activity on the
said area without any scientific sustainable study.

Signed by
DA/as above Sandeep Singh
Date: 01-07-2024 14.42:31

Regional Officer
Faridabad Region
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CHAPTER 10

STABILIZATION AND RECLAMATION OF
ASH PONDS

10. INTRODUCTION

Despite best efforts during the last few decades’ huge quantity of fly ash
is disposed of in ash ponds which is posing a serious problems of land
utilization.

An ash pond of 10 KM? size for a 500 MW power plant gets filled up
with Ash up to 10m height within a period of 5 years. In many ash
ponds the total depth of ash has crossed over 30 metres. These ash
ponds are subsequently abandoned. It is estimated that about more
40,0000 hectares of land is under the cover of abandoned fly ash ponds
in the country. These abandoned ash fly ashes are generally left as such
with suitable soil cover. There is a strong need to develop reclamation
for such abandoned fly ash ponds.

MOEF& CC latest Ash utilization notifications dated 31.12.21 read in
conjunction with amendment to the notification dated 30.12.22 says
that ash pond or dyke which has been stabilized and, the reclamation
has been done with greenbelt or plantation or solar power plant or
wind power plant

Green vegetation cover is beneficial in many ways leading to
conservation of biodiversity, and maintaining pleasant climate of the
area, providing possible habitats for birds and animals. Green belt
minimizes the build-up of pollution levels in urban / industrial areas
by acting as pollution sinks. The main advantages of green belt in and
around the industry are to control air and noise pollution. Trees help
in trapping particulate matter, removing carbon dioxide and other
pollutants from air and by release of oxygen into the air thereby
improving the air quality. Green belt reduces the intensity of sound by
deflect, refract or by absorb sound, it will function as barrier between
industry and neighbour-hood. The intensity reduction depends upon
the distance sound has to travel from source and width of the greenbelt.
Green belt also helps in soil erosion control through improvement of
soil quality and binding soil.

98
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10.1.

1)

2)

3)

4)

Preconditions for abandoning:

Permission from Regulatory authority: Power plant/ land owner/
agency shall obtain statutory permission from regulatory
authorities such as SPCB as per the requirement.

Prevention of pollution: Suitable methods should be adopted and
necessary arrangement should be made to prevent pollution
during the complete exercise.

Soil Cover on the top of ash fill: The soil required for soil cover
shall be excavated from nearby location. Only the minimum
quantity of soil required for the purpose of cover shall be
excavated from the soil borrow area. The voids so created due to
removal of soil shall be filled up with ash with proper compaction
and covered at top with soil cover. A 300 mm thick soil layer shall
be placed over the ash fill area. This should be done as an integral
part of RECLAMATION development work.

The final abandoned pond level however be lower than the top
level of the peripheral ash dyke. So that the area can be properly
drained towards the existing water escape structures.

10.2 Reclamation of Ash Disposal Facility

Following steps are required for reclamation of a site.

1. Complete dewatering

It is necessary to determine whether dewatering of the abandoned
disposal is complete or has receded to required levels. As water
table falls, stresses are increased on lower layers of the deposit
which has detrimental effect on ash strength. As an initial
planning, the design of the hydraulic fill may include provisions
to accelerate dewatering once filling is complete. The degree of
effectiveness of dewatering can be accessed using piezometers
over a period of time.

2. Surface regrading and Site preparation

Generally, deposition of the material in a hydraulic fill is not level,
but will be sloping from the discharge inlet to the point where
water escapes from the pond. All existing undulations, holes,

99
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cavities and excavations made for plate load rests and other soil
investigations, etc. shall be filled with pond ash having requisite
moisture content. The ash thus filled shall be compacted with the
help of vibratory rollers so as to achieve dry density of not less
95% as per 1.S-2720 (Part-VII). This would result in a levelled
surface upon which soil cover can be done.

3. Placement of earth cover

Once the abandoned pond has been graded to approximate final
configuration, it is necessary that the area to be covered with
native soil and vegetated to prevent future erosion. The ash surface
shall be covered with a minimum of compacted layer of 300 mm
thickness of suitable earth. The thickness shall be as per design
recommendations in rain prone area. Earth cover shall be laid
simultaneously with the laying of compacted ash layers on side
slopes. As in the case of ash layers, compacted thickness of earth
layers shall not be exceeding 300 mm. The soil material used for
plant cover shall be non-erodible and capable of supporting
vegetation and plantation. No stones, cobbles or rock fragments,
having maximum dimensions more than 25 mm shall be placed in
the earth cover. Such stones or cobbles shall be removed either at
the borrow pit or before it is used as Soil Cover.

10.3 Ash Pond reclamation with soil cover and green
belt/plantation

Green capping is one of the popular methods to re-vegetate
abandoned ash ponds of coal based thermal power plants thereby
lowering the risk of contamination to the surrounding
environment. It has innumerable advantages such as prevention
of dust emission, checking soil erosion, stabilizing the surface
areas of ash, preventing potential ground water contamination,
and finally, adding native vegetation cover, which is very vital in
the long term. The following measures are to be undertaken while
reclamation of ash pond with green belt.

1. Storm water drains shall be constructed for channelizing
the run-off water away from the disposal site.

ii. A 300 mm thick soil cover shall be provided to promote
vegetation growth.

iii. For plantation purpose, preference shall be given to both
native species and mixed culture. The species will be

100
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selected carefully from the following groups for quick
reclamation under the guidance of a taxonomist:

e Tree species for fuel wood and timber

o Forestry type tree species.

e Tree species with dense foliage for shade.

e Native species.

iv. However, fruit bearing species shall be avoided.

10.3.1 Plantation for green belt

A three tier plantation approach (consisting of large trees, smaller trees
and shrubs) will be followed for overall eco-restoration of the area. This
will also help in checking the surface run-off, preventing the water from
percolation and maintaining the aesthetics beauty of the surrounding
in general a conceptual diagram of the reclaimed ash pond is presented
below in figure 21
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Figure 21 Typical reclaimed Ash pond

10.4 Reclamation of Abandoned Ash Pond with solar power plant or
wind power plant.

Now a day there is a substantial socio economic pressure to become more
environmentally aware of how we receive our power. Solar and wind power
is becoming prevalent as a clean source of power. An ash pond which has
been closed if can be used to generate energy in a clean way plus having
financial impacts also is a need of the hour. Amendment to Fly ash
utilization notification was issued vide Notification No. S.O. 6169 (E) dated
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30th December, 2022 which allows reclamation of ash pons by green belts
/ plantations or solar power plant or wind power plant.

The power plant shall be required to undertake detailed feasibility study
for provision of solar or wind power plant on the abandoned ash dyke. The
design, construction and operations of the same shall be done in
accordance with the recommendations of the same. Necessary statuary
clearances shall be obtained by the TPP.

Proper measures shall be taken to prevent surface erosion and air and
water pollution. To facilitate drainage, surface slope and surface water
drains shall be provided to carry the surface run off away from the ash
pond / dykes.

10.5 Precautions during reclamation activity

The following precautionary measures are required for safe working
during the reclamation activity:

(i) Appropriate measures should be taken to prevent entry of
cattle/livestock inside the pond area during execution
period.

(ii) Water sprinkling for dust suppression during handling of
Ash shall be ensured from being air borne.

(iii)After complete reclamation of the site, sign board shall be
kept indicating abandoned ash pond has been reclaimed.
This will help to propagate the message of provision of
green belts on ash ponds and other uses such as solar
power and wind power.

10.6 Annual certification of reclaimed ash ponds and dykes

Power plants shall ensure annual certification of reclaimed ash pond
and dykes also in respect of safety, storm water collection and disposal,
and environmental pollution and green belt etc. and shall submit report
along with the certification report of operational ash ponds and dykes.
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LIST OF ANNEXURES
L. Fly Ash Notification dated 31.12.2021

X

Fly ash notification dtd 31st Dec, 2021.pdf
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TR . €1.uer .- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

I1.50.-21.Te1.-31.-01012022-232336
CG-DL-E-01012022-232336

ETETIOT
EXTRAORDINARY
AT || —EvE 3—I7-T 0L (i)
PART I1—Section 3—Sub-section (ii)

grfee T THfAT
PUBLISHED BY AUTHORITY

". 5075] = faeeft, grpaTe, femw=w 31, 2021/419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A TAaTg qRadT Joraq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL 6 TR TATEL ST FF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 T FFAT AT ofdTze sremia ama feo=ra w2 & i+ =1

fretes & fafafdse =ama & fiaw <21 & At & forg Susms: Mgt & Icaaq & yiaated & & o
AT o= At arEft F {9 i 9wt T § w -0 F SYEET #9861 o9 & o

IBESRSIR N EuES

3T, TEUEATr AT g (T F e 9%, UET F7 wEdr A7 ordrEe gt ard
e |99 T WTe-1@ FT 100 Sfaerd SUINT AT Fd gU i TS Taed YorTe T &
ETOEAr & e qated Afeg=ar #i7 3T AfIF THERRT &1  FwIiead T g, Haid aean 1

HIS[ET STTEE=AT T qeTeAT oh;
ST TEEOTRAT AT (HETT 6 LT T T Eong Tiase i o s it srasasar g

@, ffRwtor & g T qur [t # F 84 ¥ T erdtia Icarel a9r wae At
TATARIAT % TART T AT Fileh ITSTS, (WGl I FLed He il AaeTHhal &

7703 G1/2021 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AT, F=F I, 9% UG FATe AEG 6 Lol IA, Te@r hil AT F7 I FA, AqHIEd
RS = el FT 9, @i el ® T § W § Mg S  qmtEt § 93 & ST F = H
T ITANT T FETAT 5T ST [HET ST TTHIAh HATEA] Hl T FIA 0l AFLTHAT &;

SIY, TATERT FT LT HIAT TAT HFAT AT o= remied arq fE=E 99+ & ga w=1s
T 3 T qor e 1 THIT FEAT AT g

ST, SFq ATSH=AT § ST W@ 5% FHT TAN 64T TAT § I9H Fwrgerr A1 onEmEe syt arq
g |91 & giord FTe-1r 3T TieH-T M1 AT 2

SY, FET ALHRIT TGUOEHAT ST HEid & LT 9%, TAEoia Jias & Jorret afgd @ &
ITART F foIT U 2ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fA=w (3) F @ (F) F Avy ufsd qaraer
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F FT (v) FWT I
AITRIT T TINT A g, AT TLHTE o6 TATALT T a HATAT o0l ATEAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, TR 90 |1, @< 3, 3T @< (i) H THR1AT FT ATEHRAT FLd g,
FAAT A7 foraTEe e ara faegd 93 g7 T % SUFNT & "ae § TS STre=ar S an.F. 4. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTIT, AWT-2, 977 3, IT 41T (i) § Tehriora v 72 off
S 39 a9t satrat & SeeT sa9 J91iad gMT 98T g 839 a4, SEdr 3Fq IeT 39l 6t
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 341 6 HGq= § 039 AT 2 AT
ArHT foh

ST IFT TTET ATTHAAT & HIg § IHA HATIAT 1T G TATA 21 AT FHT SA<h41 & 910
AT S FATAT T Fa 1T TLHTE FIET T80F &9 F f5=e w2 o g,

qq: gL (Fer) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
<RIl T TART Fd gU ST ATSEAAT FI.3A. 763 () ara 14 Frawaw, 1999 & 39 arar & fam
STerhTd Fd g Sivg, UH STTEHOT | T3 36T AT § AT e 1 AT (63T AT &, heald TLRIT wAAT T
foraTEe sema ara R S99 ¥ @ F IR F g9y § Aefertad st S #7dt g, S =)
STTERLAAT o WoRTI sl Tty & Yged g, sTaiq
F. FAE-UE R ieA-TE FT Aqe™ w2 ¥g a7 R @4+ (Sdd) F Saaa.-
(1) TS HIAT AT foATee remhd arq @R 999 (B Fived /3T 98-3cq1ad &g T8 § a7
FT) FT 7 grataE SearT geit & a8 o g gioma T (FAT-0d #liY Jien-31@) F7 39 977 (2) |
& 10 aR-srgEe a1 & 100 Tiaerd ST AT v
(2)  FrFEr AT fomATse sramia AT e @9 7 giora T T SUART Fad HEtered qri-srEe
TS % fory T STusT, stai:-

(i) TS @ 9T AETRA AT AT 22 Al 2Ted, Frea? diHe ofie, arey, e, I9e #7
IEIGEILF

(i) = fAfRwirn, Er-ReE
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[T H—=ve 3(ii)] TEA T TSI - STHTLTOT 3

()

(4)

(i) =% MU T FrE-qET F Ao w1 [FA, 7@ i [er-ateme et Farr
T,

(iv) e =7 A,

(v) o=t &= & 9T,

(vi) == w | REd gu eI & 9T,

(vii) e 7t ofig—ag T J=7 #1 At
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(if)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(ili)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
() type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,
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I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

O1.5M.-31.Te1.-31.-30122022-241524
CG-DL-E-30122022-241524

ETITIOT
EXTRAORDINARY
AN | |—ETe 3—S7-7< (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 5926] 7% faeett, ey, faww 30, 2022/91w 9, 1944
No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944

TN, I AL TAGTY qRadd HATqq

CIPECET
% feeety, 30 fewwaw, 2022

F.3T. 6169(3T).—TITA, a9 ¥ FTAATY TAdT HATAT H AT TLHIT F TG (FTE)
7w, 1986 * 7w (5) & 3u-F=w (3) & == (%) + °r ufoq qaiawor (§vaAv) dfafaas, 1986 (1986
T 29) T =T 3 FT IT-GTT (1) T IT-GTT (2) % @ (v) FIT T&cd ARRAT AT TN Fd g0 TR &
TSI, SETLTI, AT |1, @< 3 39 @2 (i) 1.3, 5481(3), A< 31 fawa, 2021 gRT UF At&g=er
ST i ot (g <o oo TaTa o8 O o ST F Ha A SFfag==r w7 T4 2);

AT, T o SUART | F&Terd ATALAAT F TS % FA-GTA F qag | f&E=a 7= e, 9 &eE
AT ST fAfHe et ¥ s g 9T gu &,

3T, T@ & ITAN F Hated ATAGAAT & FAeaaq § AT IRAad a1 g SFd ATTGAAT 6
FIATT ST H T AT I &

A AT, Feald TR TAEL0T (Hee0r) Fam, 1986 F 7w (5) % 39-Faw (1), (2) 3% (4)
TATT qTSa T (FLEA0T) Afafaaa, 1986 (1986 T 29) it &m=T 3 &t IT-4M=T (1) 3f¥ IT-&=T (2) F
T (V) FTRT Y& TRl &1 TART F3d g0, ST 3@ & S9N Sa el stfeg=ar & et serree Far
g, AT
ST 7@ % ITART | Haferd sTferg@=er § gera —

8811 G1/2022 @)
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1. T F A, -
(i) 3T T F (4) H, TEL T 6 TLATT (AT ET T ATt (haT SITUIT, 377

“qeeq, T A T =8 ATIREAT F TETe T arE F AT 39 TLHTq w1 90 1T e
T greeft § 7t fAfAfEse 60 wfaera & w7 919 e @9 =t & fow AR squrem =% %
HATT THH SATATAT =56 T FTHLIT F470
oo © S ST =R F ST SUART & A& 1 39T, 2022 F TATET g1
(i) STIT 5 H, -
() ATEFHF 92T |, "7 ATSGHAT F T T A" eTai o T 92 "1 31T, 2022" IFq AT 307 9153
T S0,
() T TIT H, -
(i) “ZRA 9E AT TrEO F G, AT 3T W (6) H TAT [Tt Fad qguor HEAT arE
(A=) gT ST Anreell Frgial & SIqaTe S SHoil 9d AT T HoiT G2 9768 FISSHhT AT T Bl
T R ST,
(i) e Tgur I a1 (HTH ) A7 975 FiteE AT AT geT a1 S[rus|
(i)  "UF A" 9TEaT ok TATA UL AT AU ST I TET SATUAT
(iv) "9 SATRAAT % THTLT ol " Qeai o ST 9% "1 379, 2022" IFT AT AT A7 T S0,
(3T) TAL TG & T9ATT HAferad Sueree dq:EATTIq haT STUsM, 3rMiq
"< T 9T % (6) § FumfaATete T@ & FEATT WSRO g ATRIA (U T HATd @ FE AT STEF
a9 =T 7 SeF ¥ "Ueid a9 § QI O USRI g S 7 a7 T8 AT AT R ar
START FIAT R
(iii) 3T 9T (6) F TAT, IT UIT TET SATUIT, FATT:
“(6) ToReT T 9T ST |1 BT =T IH ITa Wfie T 0.1 AT Wi T ATe (FTETe) & & § 7O &
FEATAT WSO & o0 IR=ATAT T qTATe AT TTEF 00 ATATT &l ST qohet gl heald (oeqd TTeehaor %
TRTHET | FATT T e T TGO A0 qE (S 1aT) o feen-Faert F aqae o=« & ara-ar ffw
T I ITAT T 70 T qreret AT Fie AT G Aereadret  AqET g 3T ¥ fRertaaer artis
AT & forw uw gfeear o Meifa w00 aRE=ed F arg-ar T@ i AT ed w6l Saal g,
TTEALT TG, ITAse AT, R o q0eh, qTHT il @Uq T RIS § T, TG ST [0 317 giea
TS, SfE 9 IRATAT & Arg-A7e T ofiT O STeq AT SITUAT ST =6 A= TR i i 7
T A AT T ST
uiq o 31 fegaw, 2021 & g 91 0 10 a1 fEe@ @941 % forw 1600 #RTrETe & FF I7 IHF avra<
TATIOT &0dT Tl &7 TRATAT @ qraral a1 el a i 1600 | stters erfud &9qr arer arg f&=ga
AT % o0 =A™ aR=Ted T areral a1 aiet aw MW, JiSET T ararat av el g [iase g 5 fiaw
T N[ g I, TARerT o 9T TUce HIWEwT & 91 AT FI7 ST Feha T 8, 37T et Tguor =y a1
(FTAETET) i Fatera Tsa Jguor =7 a1 (TadETEt)/aguor 1 = | = atafa (FEET)
31 914, 2023 T :

g AN TF AU 96 9TaT Wlie AT HiSET JHA AT TS GEd F "I § e U U9l g€ AT Seh
T AT & STuat 31 f&Eaw, 2021 &7 AT 39F 918, ST Feald TG0 HIA0 Fie (HTHeT) T Fatea
ST TG = A€ (T /g e afata (fHEER) w Fres fi arrg § 3 7gi F saw
TAerTa 3 AT HHTed & fAEor i T=AT 71 00 T wlie A1 31 A7, 2023 T, ST i SR H A
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g A8 T o wrEer i fomaree sema ardia e s9= & o e off qu Frsfie e g aw
ST I TATIAT FE AT A9 FAfdee F2 T Tata T8t &7 Jrus

Ui AT oY & Fwrdefier T g AT =S A 0.1 3/ANEte (THEsey) & [AfHee e 3 aaw, 2009
q IF AT AT FErerga §4= 9% 9] 981 g’

2. 9T, -

(i) 37 927 (1) &, “300 .7 & fiqw” oreai Frosai ¥ ARt & w7 9% “300 f&.#Y. & ¥fegw & fiae
9TS% FHISSH T Ahs T SATU|

(i) 3T =T (8) H, STAAL “qH(cTFH ICATGl F Hod & ATIF oreal & TATH IT “Feald &h Hd (A9HT
(F‘ d'gc’c’ﬂél) memﬁm (dlgwqél) S ia aléﬁe Eﬁﬁﬂﬂ'ﬁ'ﬁ'ﬁa‘%—w W-\’Traﬁ
T ST 6 T FeTRa T 0 I qohiodsh STl i o~ 961 T S0

3.9 TH, -
(i) ST 92T (2) F TATH, IT I TGT SATUIT, AT

“(2) T Saf<RaT IT SYANTHRAT T TSATHIT T THA GTE TATE F HITolw T Aed AT @7 g, 3F o
@ & ITANT 6 I29F | Tgel § gl 77 TS THAT 6 19 FL FT Foh @ dl THA 198 WA i a1 gad
FT AT T F STANT AET X Tohel g oI5 TG AT FHH FTAT HT ITAN F TR T 217

(ii) ST-U9=T (2) F Te=ATq, FeATorerd IT-97 st et AT ST, ST

“(3) for sfxra a7 IUATERAT AFHRTon &, TfQ o T AT IATET & ITTRT oF 3297 & 377 TN
& |1 T8 | IS g §, U Toa A7 arseq A7 [Fes Uer UARE a7 3+ @ LT ScaTal & af=aiarar
% G Alfed [T 737 g aF 35 U foe 1 streew A7 e Uor Uifive a1 o7 1 sremiia Iaaial &

fafamTarstt 1 A FAT O, T, AfS T TG AT ICITET HT START Tgl FT qohe AT HH THAT
H ITIRT HT Tl 217

2. I ATIAAT TSI | THRTT 6l T | Tgq g

[FT. |. T9UHTH - 9/1/2019- TATHUH]
TLIT IT TRATE, FIL A=

feoqur ;. g ATE=ET AT F OIS, FETEIR, 9W-11, @ 3, Iu-ET (i) ', UH 5481(3) @
31 fEmwaw, 2021 % FTeT 7 YeRTiArd fir T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India,
Extraordinary, Part Il, Section 3, sub-section (ii) vide S.0.5481(E), dated the 31 December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments to certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A,-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1% April, 2022.”.
(i) in sub- paragraph (5),-

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1* April, 2022” shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para (6)” shall be inserted,

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted,

(iii) for the words “a year”, the words “three years” shall be substituted,

(iv) for the words “the date of publication of this notification”, the figures, letters and word
“1*" April, 2022” shall be substituted.

(c) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certification of the operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31%
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or
expansion of existing thermal power plants commissioned on or after 31° December, 2021, which shall
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later:
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03 November, 2009.”.

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms” shall be substituted,

(i) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -
(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(i) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), dated the 31 December, 2021, vide number S.0.5481 (E), dated the
31" December, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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_ w GPS Map Camera

Faridabad, Haryana, India
2762, Sainik Colony, Sector 49, Faridabad, Haryana 121001, India
| Lat 28.39099°

-~ Long 77.273989°
- 25/06/24 10:52 AM GMT +05:30
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g GPS Map Camera

Faridabad, Haryana, India
97RC+6RG, Nawada Koh, Sector 49, Faridabad, Haryana 121004, India

Lat 28.390924°

Long 77.273201°
25/06/24 10:54 AM GMT +05:30
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ST Epj GPS Map Camera

N.l.T Faridabad, Haryana, India
97QF+W69, behind Bharat Gas, Nawada Village, Sector 49, N.L.T Faridabad, Faridabad, Haryana
121001, India
Lat 28.391008°
= Long 77.273592°
© 25/06/24 10:51 AM GMT +05:30
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!Qi GPS Map Camera

Faridabad, Haryana, India

Bhagat Niwas, E347, Sainik Colony, Sector 49, Faridabad, Haryana 121001, India
& Lat 28.394808°
© Long 77.279298°

25/06/24 10:30 AM GMT +05:30
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g GPS Map Camera

Faridabad, Haryana, India

Bhagat Niwas, E347, Sainik Colony, Sector 49, Faridabad, Haryana 121001, India
Lat 28.394808°

Long 77.279298°

25/06/24 10:31 AM GMT +05:30
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Annexure- R/2

RY

Haryana State Pollutfon Control Board
Sector-16A, Opp. HEWO Apartment, Faridabad

50

TEST REPORT
Test Report No. 401 M
Date 29/10/2024
Issued To Regional Officer, Faridabad/Member Secretary HSPCB
Sample Type Ground Water Sample
Sample collected on dated 22/1012024
Sample Collected by Sh. Jatin Barwala, AEE & Sh, Pardeep Kumar, JEE
Sample received on dated 22/10/2024
Sample Location FTPS Old ash dyke point 1, Lat.-28.394572, Long.-77.270158
Sample Quantity 2 Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
| Parameter Protocol used Result Prescribed | Unit
| Limits
1. | Colour TS Hazy ey
| 2. | Odour | Odourless | ~mr
3 [pH APHA 4500 H'B (24" Edition | 7.37 6585 |
2023)
4. | Dissolved Solids APHA 2540-C (24"Edition | 2920 500 mg/L
2023)
‘P 5. | Total Hardness as CaCO, 2340-C-Titrimetric Method 596 300 mg/L
| ‘ (24" Edition 2023)
[ 6. J Chloride as CI 1S 3025 (Part-32):1988 463.1 250 mg/L
(Reaffirmed 2014)
| ic method
7. | Sulphate as SO, 4500 SO,” - E-Turbidimetric | 85 200 mglL
Method (APHA 24" Edition
| | 2023)
[ 8 [ NitateasNO, | 4500-NO, B-UV 347 45 mg/L
| | Spectrophotometric Method
| | (APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 001 mg/L
‘ Plasma Method (APHA 24"
Edition 2023)
10. | Cadmium as Cd ["3120-Cd Inductively Coupled | ND 0.01 mg/L
| Plasma Method (APHA 24"
| Edition 2023)
11| Hexavalent Chromium as Cr APHA 3500-Cr (B) (24" BDL 0.05 mg/L
Edition 2023) (DL=0.005)
12. | Copper as Cu | 3120-Cu- Inductively Coupled | 0.011 0.05 mg/L
Plasma Method (APHA 24"
‘ Edition 2023)
13. | Leadas Pb 3120-Pb Inductively Coupled | ND 0.05 mg/L
Plasma Method (APHA 24"
| Edition 2023)
[ T1a [ Mercury as Hg | 3120-Hg Inductively Coupled | ND 0.001 mg/L
| Plasma Method (APHA 24®
| | Edition 2023)




/ | 15. lNicke! asNi 31 Vi upled | 0.009
h

7" 1
pe— mg/L
\ Plas; 24
| 16. ‘ Tron as Fe 3120-Fe ICP-OES Method ND 03 mg/L
| (APHA 24" Edition 2023)
17. | Zincas Zn 3120-Zn Inductively Coupled | 0.205 50 mg/L
\ Plasma Method (APHA 24" ‘
L Edition 2023)
‘ 18 \ Phenolic Compounds as CgH;0H | 1S 3025 (Part-43) Sec 1-2022 | BDL 0.001 \ mg/L
| mg/l | (DL=0.0006)
Notes:

1. The results relate only to the items tested.

2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..

4. 1f sample not preserved, results may vary.

Sample analyzed by:
W @/ }X % K s\rﬁé«e@ﬂ!‘) ;
Varsha Ho0 Lab Incharge
Analyst / Analyst / Sc-B' Regional Laboratory Faridabad
HSPCBILABFR02¢ 746 9- 970 Dated zﬁ“p,a,(_/




Test Report No.
Date
Issued To
Sample Type
Sample collected on dated
Sample Collected by

REGIONAZQ&RY

Haryana State Pollution Control Board
Sector-16A, Opp. HEWO Apartment, Faridabad

REPORT

397M
29/10/2024

Regional Officer, Faridabad/Member Secretary HSPCB

Ground Water Sample
221012024

Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE

52

Sample received on dated 22/10/2024
Sample Location FTPS Old ash dyke point 2, Lat.-28.39484, Long.-77.270486
Sample Quantity 2Litre
Date of Analysis started 22/1012024
Dated of analysis completed 29/10/2024
‘ Sr. No. } Parameter Protocol used Result Prescribed | Unit
1. | Colour e Colorless
2. | Odour - Odourless —
3 [pH APHA 4500 H' B (24" Edition | 7.42 6585 | —
| 2023)
‘ 4. | Dissolved Solids APHA 2540-C (24" Edition | 2440 500 mg/L
| 2023)
[ 5. | Total Hardness as CaCO, 2340-C-Titrimetric Method 836 300 mg/L
| (24" Edition 2023)
[ 6. | Chlorideas Cl 153025 (Part-32):1988 779 250 mg/L
(Reaffirmed 2014)
| Argentometric method
[ 7. | Sulphateas SO, 4500 SO, - E-Turbidimetric | 72 200 mg/L
| Method (APHA 24" Edition
2023)
8. | Nitrate as NO; 4500-NO; B-UV 294 45 mg/lL
Spectrophotometric Method
| | (APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 001 mg/L
| Plasma Method (APHA 24"
Edition 2023)
10. | Cadmium as Cd ['3120-Cd Inductively Coupled | ND 001 mg/L
| Plasma Method (APHA 24"
\ | Edition 2023)
11. | Hexavalent Chromium as Cr’ APHA 3500-Cr (B) (24" BDL 0.05 mg/L
\ Edition 2023) (DL=0.005)
12."| Copperas Cu ['3120-Cu- Inductively Coupled | BDL 0.05 mg/L
| ‘ Plasma Method (APHA 24" | (DL=0.005)
| Edition 2023)
T 13 [ LeadasPb | 3120-Pb Inductively Coupled | ND 0.05 mg/L
| Plasma Method (APHA 24*
| Edition 2023)
14."| Mercury as Hg ["3120-Hg Inductively Coupled | ND 0.001 mg/L
| Plasma Method (APHA 24*

Edition 2023)




| 15. | Nickel as Ni 3120 In upled | 0.004 — mg/lL
P et u%*
\ Edition 2023)
[ 16. | Tronas Fe 3120-Fe ICP-OES Method BDL 03 mg/L
[ (APHA 24" Edition 2023) (DL=0.03)
B 17. | ZincasZn 3120-Zn Inductively Coupled | 0.117 50 mglL
\ Plasma Method (APHA 24"
Edition 2023)
18, | Phenolic Compounds as CgHsOH | 1S 3025 (Part-43) Sec 1-2022 | BDL 0.001 mg/L
| mg/l (DL=0.0006)

Notes:

1. The results relate only to the items tested.
2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..

4, 1f sample

Sample analyzed Sy:

Varsha Sehrawat/Moh

not preserved, results may vary.

Analyst /

\
umar/Nardef Hooda

Anmalyst / Sc-‘B’

HSPCBILAB/F2024/ }9¢ |- F46 2~

e

%( sn&%?—@\(’“

Lab Incharge

Regional Laboratory Faridabad

Dated oH,Iv/ 2y



—_ REGIONAL 23,«3 54
W%T Haryana State Poll Board
\fﬁ\/’f" Sector-16A, Opp. HEWO Apartment, Faridabad
TEST REPORT
Test Report No. 400M
]:::d T 291102024
Regional Officer,
Sample Type Gerz:l oL of: S":;x‘:dlb-d/Munbe Secretary HSPCB
Sample collected on dated 22/10/2024
Sample Collected by
s-m:u weceired MYMd %J :;;‘2’5 Barwala, AEE & Sh. Pardeep Kumar, JEE
Sample Location i S 5
st };l'f::ld ash dyke point 3, Lat.-28.394572, Long.-77.270158
Date of Analysis started 221012024
Dated of analysis completed 29102024
| Sr. No. [ Parameter Protocol used Result Prescribed | Unit
| Limits
V 1. | Colour = Colorless ==
== | Odour = Odourless | —
3. [pH APHA 4500 H' B (24" Edition | 7.34 6585 | —
| 2023)
[ 4. ‘ Dissolved Solids APHA 2540-C (24" Edition | 1980 500 mg/L
[ 2023)
5. | Total Hardness as CaCO; 2340-C-Titrimetric Method 640 300 mg/L
| (24" Edition 2023)
6. | Chlorideas Cl 153025 (Part-32) 1988 5909 250 mgL
(Reaffirmed 2014)
[ 7. | Sulphate as SO, 4500 SO, - E-Turbidimetric | 76 200 mglL
| | Method (APHA 24" Edition
| | 2023)
| 8. | Nitrate asNO; | 4500-NOy B-UV 314 4 mg/L
| Spectrophotometric Method
| | (APHA 24" Edition 2023) \
9. | Arsenicas As 3120-As- Inductively Coupled , ND 0.01 mg/L.
‘ | Plasma Method (APHA 24*
| | Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled | ND 001 mglL
Plasma Method (APHA 24*
Edition 2023)
11. | Hexavalent Chromium as Cr APHA 3500-Cr (B) (24" BDL 005 mgL
Edition 2023) (DL=0.005)
12. | CopperasCu 3120-Cu- Inductively Coupled | ND 0.05 mglL
| Plasma Method (APHA 24"
| Edition 2023)
13. | Leadas Pb 3120-Pb Inductively Coupled | ND 0.05 mglL
| Plasma Method (APHA 24" |
| Edition 2023) | |
14, Mercury as Hg 3120-Hg Inductively Coupled | ND 0.001 mgl |
Plasma Method (APHA 24* |
Edition 2023) |




5

I 5 ‘ Nickel as Ni 3120 - indilctivelyoupled | 0.027 - mgBoY
\ ‘ P ( 2’

| Edition 2023)
i 16. | Tron as Fe 3120-Fe ICP-OES Method ND 03 mg/L
| | (APHA 24" Edition 2023)
‘ 17. | ZincasZn 3120-Zn Inductively Coupled | 0.233 50 mg/L
| Plasma Method (APHA 24"
| Edition 2023)
[ 18. | Phenolic Compounds as C;H;OH | 1S 3025 (Part-43) Sec 12022 | BDL 0.001 mg/L
L ‘ mg/l (DL=0.0006) _ |

Notes:
1. The results relate only to the items tested.

2. Thetest report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..
4. 1f sample not preserved, results may vary.

Sample analyzed by: i\ ,\w
%ﬁ\\( W | . S.K Sheoran, 5e-C \
Varsha'Sehrawat it Kumar/Na

w?»nm- Lab Incharge
Analyst /  Analyst / Se- Regional Laboratory Faridabad

nsecaABFRow  Hi67- 3946 Dated 7—‘7'1)01»4/

ofe
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— REGIONAL'L, RY
e Haryana State Poljgftign (pn oard
Vé—/ Sector-16A, Opp. HEWO Apartment, Faridabad
TEST REPORT
Test Report No. 39M
Date 291012024
Issued To Regional Officer, Faridabad/Member Secretary HSPCB
Sample Type Ground Water Sample
Sample collected on dated 22/10/2024
Sample Collected by Sh. Jatin Barwala, AEE & Sh. Pardecp Kumar, JEE
Sample received on dated 22/10/2024
Sample Location FTPS Old ash dyke point 4, Lat.-28.394606, Long.-77.270173
Sample Quantity 2 Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
Sr. No. | Parameter | Protocol used Result Prescribed | Unit
Limits
1. | Colour —— Colorless —_—
2. Odour - Odourless —
3 pH APHA 4500 H' B (24" Edition | 7.27 6585 | —
2023)
4. Dissolved Solids APHA 2540-C (24" Edition | 1850 500 mg/L
5. | Total Hardness as CaCOy 620 300 mg/L
6. | ChiorideasCl 153025 (Part-32):1988 1749 250 mg/L
(Reaffirmed 2014)
7. | Sulphate as SO, 4500 SO, - E-Tubidimetric | 72 200 mglL
Method (APHA 24* Edition
| 2023)
"~ 8 | NitrateasNO; 4500- NO; B-UV 284 45 mg/L
| Sj ometric Method
| (APHA 24 Edition 2023)
9. | Arsenicas As 3120-As- Inductively Coupled | ND 001 mg/L
| Plasma Method (APHA 24*
| Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled | ND 001 mg/L
Plasma Method (APHA 24"
Edition 2023)
711, Hexavalent Chromium as Cr” 'APHA 3500-Cr (B) (24" BDL 005 mg/L
| | Edition 2023) (DL=0.005)
[ 12 CopperasCu ["3120-Cu- Inductively Coupled | ND 0.05 mg/L.
Plasma Method (APHA 24*
Edition 2023)
13. | Lead as Pb 3120-Pb Inductively Coupled | ND 005 mg/L
| Plasma Method (APHA 24"
Edition 2023)
14. | Mercury as Hg 13120-Hg Inductively Coupled | ND 0.001 mg/L
Plasma Method (APHA 24"

Edition 2023) |




15. | Nickel as Ni 31 - Inggcti upled [ 0.029 [ mg/L 5
PlasmyMell 2"
202

| 16. | Tron as Fe 3120-Fe ICP-OES Method ND 03 mglL

N (APHA 24™ Edition 2023)

| 17. | Zincas Zn 3120-Zn Inductively Coupled | 0.149 50 mg/L
Plasma Method (APHA 24*
Edition 2023)

| 18. | Phenolic Compounds as CgHy0H | 1S 3025 (Part-43) Sec 1-2022 | BDL 0.001 mg/L

| mg/l (DL=0.0006)

Notes:

1. The results relate only to the items tested.
2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..
4. 1f sample not preserved, results may vary.

Sample analyzed by:

Varsha senmwanﬂm nd

HSPCB/LAB/F/2024/

Analyst /  Analyst /

7445

er Hooda

F¢6

ol

Lab Incharge

Regional Laboratory Faridabad

Dated a‘?‘lJI°/9’Y
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Haryana State Pollution Control Board
Sector-16A, Opp. HEWO Apartment, Faridabad
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TEST REPORT
Test Report No. 398 M
Date 29/10/2024
Issued To Regional Officer, Faridabad/Member Secretary HSPCB
Sample Type Ground Water Sample
Sample collected on dated 22/10/2024
Sample Collected by Sh. Jatin Barwals, AEE & Sh. Pardeep Kumar, JEE
Sample received on dated 22/10/2024
Sample Location FTPS Old ash dyke point 5, Lat.-28.39484, Long.-77.270486
Sample Quantity 2Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
Sr. No. Parameter ‘ Protocol used Result Prescribed | Unit
P | Limits
1. | Colour — Colorless —
2. | Odour | - Odourless p—
’7 3 [pH | APHA 4500 H'B (24" Edition [ 7.34 6585 | —
| 2023)
' 4. | Dissolved Solids APHA 2540-C (24" Edition | 1830 500 mg/L
| | 2023)
5. | Total Hardness as CaCO; 2340-C-Titrimetric Method 612 300 mglL
| ‘ (24" Edition 2023)
[ 6. [ ChlorideasCl 153025 (Part-32):1988 4714 250 mg/L
[ (Reaffirmed 2014)
1 | | Argetometic metod
[ 7. | Sulphate as SO, [4500S0,” - E-Turbidimetric | 68 200 mglL
‘ | Method (APHA 24" Edition
| | | 2023)
[T 8 | Nitrate asNO, 4500- NOy B-UV 252 45 mg/L
| Spectrophotometric Method
‘ (APHA 24" Edition 2023)
[ 9. | Arsenicas As 3120-As- Inductively Coupled | ND 0.01 mg/L
| | Plasma Method (APHA 24"
| | Edition 2023)
10. | Cadmium as Ccd 13120-Cd Inductively Coupled ND 0.01 mg/L
| Plasma Method (APHA 24
| | Edition 2023)
11, Hexavalent Chromiumas Cr* | APHA 3500-Cr (B) (24" BDL 0.05 mg/L
Edition 2023) (DL=0.005)
12."| Copper as Cu 3120-Cu- Inductively Coupled | BDL 005 mg/L
Plasma Method (APHA 24" | (DL=0.005)
| | Edition 2023)
13. | Leadas Pb 3120-Pb Inductively Coupled | ND 005 mg/L
‘ Plasma Method (APHA 24®
| | | Edition 2023)
™74 | MercuryasHg |"3120-Hg Inductively Coupled | ND 0.001 mg/L
| Plasma Method (APHA 24*

Edition 2023)




' 3120-Ni- Inductively Coupled | 0.034 — mg/L
Pl [¢ .
B )
31 C ND 03 mg/lL
(APHA 24" Edition 2023)
ZincasZn 3120-Zn Inductively Coupled 0.290 5.0 mg/L
Plasma Method (APHA 24"
Edition 2023)
18, | Phenolic Compounds as CcH:0H | 1S 3025 (Part-43) Sec 12022 | BDL 0.001 mg/L
mg/l (DL=0.0006)

Notes:

1. The results relate only to the items tested.

2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received...

4. 1f sample not preserved, results may vary.

Sample analyzed by: % ‘g‘
9:‘\ @r{ Dr. S.K Sheoran, s/:-ec@(w
Varsha Sehrawat/Mol umar/Narénder Hooda Lab Incharge

Analyst / Analyst / Sc-‘B’ Rnglunnlhburlluryhridlbad

nspcaLaBF2e 1963~ FA6Y Dated &‘1'40"4/

&fc
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Annexure- R/3

217

REGIONAL LABORATORY
Haryana State Pollution Control Board

HARYANA STATE
;vﬁ//"’f Sector-16A, Opp. HEWO Apartment, Faridabad
N
TEST REPORT
Test Report No. 402 M
Date 29/10/2024
Issued To Regional Officer, Faridabad/Member Secretary HSPCB
Sample Type Ground Water Sample
Sample collected on dated 22/10/2024
Sample Collected by Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE
Sample received on dated 22/10/2024
Sample Location FTPS New ash dyke point 1, Lat.-28.399195, Long.-77.258904
Sample Quantity 2 Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
e )
['Sr. No. Parameter Protocol used Result Prescribed | Unit
Limits
1. | Colour s Colorless | ===
2. | Odour E=. Odourless | -==--
3. |pH APHA 4500 H' B (24" Edition | 7.32 6.5-8.5
2023)
4. | Dissolved Solids APHA 2540-C (24" Edition 1110 500 mg/L
2023)
5. | Total Hardness as CaCO; 2340-C-Titrimetric Method 394 300 mg/L
(24" Edition 2023)
6. | Chloride as Cl IS 3025 (Part-32):1988 132.8 250 mg/L
(Reaffirmed 2014)
Argentometric method
7. | Sulphate as SO, 4500 SO, - E-Turbidimetric 64 200 mg/L
Method (APHA 24" Edition
2023)
8. | Nitrate as NOs 4500- NO;” B-UV 11.8 45 mg/L
Spectrophotometric Method
(APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
r 11. | Hexavalent Chromium as Cr'® APHA 3500-Cr (B) (24‘h BDL 0.05 mg/L
Edition 2023) (DL=0.005)
12. | Copper as Cu 3120-Cu- Inductively Coupled | ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
13. | Lead as Pb 3120-Pb Inductively Coupled ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
14. | Mercury as Hg 3120-Hg Inductively Coupled | ND 0.001 mg/L
Plasma Method (APHA 24"
Edition 2023)




[ 15, Nickel as Ni i Coupled | ND — m
Plagla Mq u©*
ian 208)
e

16. | Tron as Fe 3120-Fe ICP-OES Method ND 03 mglL
(APHA 24" Edition 2023)
[ 17. | Zincas Zn 3120-Zn Inductively Coupled | 0.058 50 mg/L
l Plasma Method (APHA 24*
Edition 2023)
[ 18. | Phenolic Compounds as C4Hy0H | 1S 3025 (Pa43) Sec 1-2022 | BDL 0.001 mg/lL
L | mgn | (DL=0.0006)

Notes:
1. The results relate only to the items tested.

2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..
4. If sample not preserved, results may vary.

Sample analyzed by: %
W é@// \ ZSK sn%ﬁ%‘(’/“
Varsha Sthrawat/Mohit Kumar/Narenderflooda Lab Incharge
Analyst /  Analyst / Sc'B’ Regional Laboratory Faridabad
HSPCBILAB/FR0M/ FAF|- F4F2— Dated &9 ’l"} Y

sfe
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HARYANA STATE
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REGIONAL LABORATORY
Haryana State Pollution Control Board

62

N Sector-16A, Opp. HEWO Apartment, Faridabad
N
TEST REPORT
Test Report No. 403 M
Date 29/10/2024
Issued To - Regional Officer, Faridabad/Member Secretary HSPCB
Sample Type Ground Water Sample
Sample collected on dated 22/10/2024
Sample Collected by Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE
Sample received on dated 22/10/2024
Sample Location FTPS New ash dyke point 2, Lat.-28.405436, Long.-77.258904
Sample Quantity 2 Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
Sr. No. Parameter Protocol used Result Prescribed | Unit
Limits
1. | Colour --e- Colorless | ----
2. | Odour ---- Odourless | -----
3. |pH APHA 4500 H' B (24" Edition | 7.38 6.5-8.5
2023)
4. | Dissolved Solids APHA 2540-C (24" Edition 720 500 mg/L
2023)
5. | Total Hardness as CaCO, 2340-C-Titrimetric Method 424 300 mg/L
(24" Edition 2023)
6. | Chloride as Cl IS 3025 (Part-32) :1988 298.6 250 mg/L
(Reaffirmed 2014)
Argentometric method
7. | Sulphate as SO, 4500 SO, - E-Turbidimetric 70 200 mg/L
Method (APHA 24" Edition
2023)
8. | Nitrate as NO; 4500- NO5 B-UV 14.6 45 mg/L
Spectrophotometric Method
(APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
11. | Hexavalent Chromium as Cr'° APHA 3500-Cr (B) (24" BDL 0.05 mg/L
Edition 2023) (DL=0.005)
12. | Copper as Cu 3120-Cu- Inductively Coupled | ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
13. | Lead as Pb 3120-Pb Inductively Coupled ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
3120-Hg Inductively Coupled | ND 0.001

14. | Mercury as Hg

Plasma Method (APHA 24"
Edition 2023)




15. | Nickel as Ni N [ m./|6 p
|
| N
16. | Iron as Fe E! ND 03 mg/L
(APHA 24" Edition 2023)
17. | Zincas Zn 3120-Zn Inductively Coupled | 0.231 50 mg/lL
Plasma Method (APHA 24*
Edition 2023)
18, | Phenolic Compounds as C¢H;0H | 1S 3025 (Part-43) Sec 1-2022 | BDL 0.001 mg/L
mg/l (DL=0.0006)

Notes:

1. The results relate only to the items tested.
2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..
4. If sample not preserved, results may vary.

Sample analyzed by:

Analyst /  Analyst /

\

Varsha Schrawat/Mohit &umlr/NlnnMdl

Sc-*B'

HSPCBLABF202¢/ 1973 — 1Ay

ol

o

S

“br. S.K Sheoran,

Lab Incharge
Regional Laboratory Faridabad

b 29]10]2Y
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Test Report No.
Date
Issued To
Sample Type
Sample collected on dated
Sample Collected by
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REGIONAL LABORATORY

Haryana State Pollution Control Board
Sector-16A, Opp. HEWO Apartment, Faridabad

TEST REPORT

404 M
29/10/2024

Regional Officer, Faridabad/Member Secretary HSPCB

Ground Water Sample
22/10/2024

Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE

64

Sample received on dated 22/10/2024
Sample Location FTPS New ash dyke point 3, Lat.-28.406903, Long.-77.282775
Sample Quantity 2 Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
Sr. No. Parameter Protocol used Result Prescribed | Unit
Limits
1. | Colour - Colorless | ===
2. | Odour Odourless | -
3. |pH APHA 4500 H B (24" Edition | 7.22 6.5-8.5
2023)
4. | Dissolved Solids APHA 2540-C (24" Edition 510 500 mg/L
2023)
5. | Total Hardness as CaCO; 2340-C-Titrimetric Method 264 300 mg/L
' (24™ Edition 2023)
6. | Chloride as Cl IS 3025 (Part-32) :1988 149.4 250 mg/L
(Reaffirmed 2014)
Argentometric method
7. | Sulphate as SO, 4500 SO, - E-Turbidimetric 55 200 mg/L
Method (APHA 24" Edition
2023)
8. | Nitrate as NO3 4500- NOy B-UV 10.2 45 mg/L
Spectrophotometric Method
(APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
11 | Hexavalent Chromiumas Cr° | APHA 3500-Cr (B) (24" BDL 0.05 mg/L
Edition 2023) (DL=0.005)
12. | Copperas Cu 3120-Cu- Inductively Coupled | ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
13. | Lead as Pb 3120-Pb Inductively Coupled ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023) ‘ J
14. | Mercury as Hg 3120-Hg Inductively Coupled | ND 0.001 | mg/L |

Plasma Method (APHA 24"
Edition 2023)




N
Nickel as Ni i

16. | TronasFe 3120-Fe ICP-OES Method ND 03 mglL
(APHA 24" Edition 2023)

17. | Zincas Zn 3120-Zn Inductively Coupled | 0.074 50 mg/L
Plasma Method (APHA 24"
Edition 2023)

18. \ Phenolic Compounds as C¢HsOH

153025 (Part-43) Sec 1-2022 | BDL 0.001 mg/lL
mgl (DL=0.0006)

1. The results relate only to the items tested.

2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..

4. 1f sample not preserved, results may vary.

Notes:

Sample analyzed by:

N =Y.

Lab Incharge
Analyst /  Analyst / Sc- Regional Laboratory Faridabad

pspcaaprFnoy FAFS - 176

Dated Lﬁfﬂ[u,

el
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AE———
h
REGION
—— Haryana State Pollution gt o kY
-——a SeCtor-lsA o N Control Boarg
L > VPP HEWO Apartment, Faridabag
TES
Test Report No. > ORT
ate 405 M
Issued To 29/10/2024

Sample Type

Regional Officer,

Sample collected on dated Ground Water sarf;;:;dabad/Member Secretary HSPCB
Sample Collected by 22/10/2024
Sample recejved Sh. Jatin Barwala AEE
Sample Location dated 22102000 ™ AEE & Sh. Pardeep Kumar, JEE
Sample Quantity FTPS New ash dyke point 4, Lat.-28.397839, Long.-77.265711
Date of Analysis started 2221/,113/; ’ '
Dated of ; 024
of analysis completed 29/10/2024
Sr. No. [ Parameter
Protocol used Result Prescribed | Unit
1. | Colour — Limits
2. | Od olorless | -=---
3 Hour B Odourless | -=--- ‘
P APHA 4500 H' B (24" Edition | 7.08 6585 | —
. 2023)
4. | Dissolved Solids APHA 2540-C (24" Edition 2080 i —
2023)
3. | Total Hardness as CaCO; 2340-C-Titrimetric Method 698 300 mg/L
(24™ Edition 2023)
6. Chloride as Cl IS 3025 (Part-32):1988 556.1 250 mg/L
(Reaffirmed 2014)
Argentometric method
7. Sulphate as SO, 4500 SO, - E-Turbidimetric 110 200 mg/L
Method (APHA 24" Edition
2023)
8. | Nitrate as NO; 4500- NOy B-UV 42.7 45 mg/L
Spectrophotometric Method
(APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24"
Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled | ND 0.01 mg/L
' Plasma Method (APHA 24"
Edition 2023) i
i 0.05 m
11. | Hexavalent Chromium as Cr"® APHA 3500-Cr (B) (24 \ BDL_ \ \ j
Edition 2023) (DL=0.005) ™
-Cu- ively Coupled | 0.015 0.05 m
12. | Copper as Cu 3120-Cu- Inductively pm
Plasma Method (APHA 24
Edition 2023)
_Pb Inductively Coupled ND
13. | Lead as Pb 3120 y A
Plasma Method (APHA 2
Edition 2023)
"1 3120-Hg Inductively Coupled
sH i
L | Metoriry 258 Plasma Method (APHA 24 ?

I

Edition 2023)




1. The results relate only to the items tested.
2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..
4. 1f sample not preserved, results may vary.

Sample analyzed by:

e

Analyst /

Analyst / Sc-‘B’

nscaapFney  H913- 49

a/(‘-

15. | Nickel as Ni 3120-Ni- Inductively Coupled | 0.014 — mglL
(ADjgA 24 6
F’T Tron as Fe ND 03 mg/L
(APHA 24" Edition 2023)
JL 17. | Zincas zn 3120-Zn Inductively Coupled | 1475 50 mglL
( Plasma Method (APHA 24"
tion 2023)

18. | Phenolic Compounds as CH,0H | 1S 3025 (Pat-43) Sec 1-2022 | BDL 0.001 mg/L
| - mg/l (DL=0.0006)
Notes:

Lab Incharge
Regional Laboratory Faridabad

oned 29 10] 244
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Test Report No.
Date

Issued To
Sample Type
Sample collected on dated
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REGIONAL LABORATORY

Haryana State Pollution Control Board
Sector-16A, Opp. HEWO Apartment, Faridabad

TEST REPORT

406 M
29/10/2024

Regional Officer, Faridabad/Member Secretary HSPCB

Ground Water Sample

22/10/2024
Sample Collected by Sh. Jatin Barwala, AEE & Sh. Pardeep Kumar, JEE
Sample received on dated 22/10/2024
Sample Location FTPS New ash dyke point 5, Lat.-28.397416, Long.-77.26523
Sample Quantity 2 Litre
Date of Analysis started 22/10/2024
Dated of analysis completed 29/10/2024
Sr. No. Parameter Protocol used Result Prescribed \ Unit \
Limits
1. | Colour ---- Colorless | ----- J
- | Odour Odourless | ----- l
3. |pH APHA 4500 H' B (24" Edition | 7.43 6.5-8.5 J
2023)
4. | Dissolved Solids APHA 2540-C (24™ Edition 2090 500 \ mg/L j
2023)
5. | Total Hardness as CaCO, 2340-C-Titrimetric Method 744 300 \ mg/L J
(24" Edition 2023)
6. | Chloride as Cl IS 3025 (Part-32):1988 564.4 \ 250 mg/L j
(Reaffirmed 2014)
Argentometric method
7. | Sulphate as SO, 4500 SO~ - E-Turbidimetric 115 200 mg/L
Method (APHA 24" Edition J
2023)
8. | Nitrate as NO; 4500- NO5 B-UV 44.6 45 mg/L
Spectrophotometric Method
(APHA 24" Edition 2023)
9. | Arsenic as As 3120-As- Inductively Coupled | ND 0.01 mg/L
Plasma Method (APHA 24" :
Edition 2023)
10. | Cadmium as Cd 3120-Cd Inductively Coupled ND 0.01 mg/L
Plasma Method (APHA 24™
Edition 2023)
I1. | Hexavalent Chromium as Cr™ APHA 3500-Cr (B) (24" BDL 0.05 mg/L \
Edition 2023) (DL=0.005)
12. | Copper as Cu 3120-Cu- Inductively Coupled | 0.008 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
13. | Lead as Pb 3120-Pb Inductively Coupled ND 0.05 mg/L
Plasma Method (APHA 24"
Edition 2023)
14. | Mercury as Hg 3120-Hg Inductively Coupled ND 0.001 mg/L
Plasma Method (APHA 24"

Edition 2023)
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r 15. | Nickel as Ni 0.005 - mg/L

Edition 2023)

16. | Tron as Fe 3120-Fe ICP-OES Method ND 03 mglL
(APHA 24" Edition 2023)

17. | ZincasZn 3120-Zn Inductively Coupled | 1.044 50 mg/L
Plasma Method (APHA 24"
Edition 2023)

18. | Phenolic Compounds as CgHsOH | IS 3025 (Part-43) Sec 12022 | BDL 0.001 mg/lL

mg/l (DL=0.0006)

Notes:

1. The results relate only to the items tested.

2. The test report shall not be reproduced except in full without approval of the laboratory.
3. The results apply to the sample as received..

4. If sample not preserved, results may vary.

Sample analyzed by: \
/| fﬁL Ksnéﬁ}ﬁaﬁwd'
Varsha Sehrawat/M um-rlN-nSModl Lab Incharge
Analyst /  Analyst / Sc-‘B’ Regional Laboratory Faridabad
HSPCBILABF204/ FQ 3 - 7 O Dated zqh 0|5y
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